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SHRI ANNASAHEB P. SHINDE: Sir, as 
far as the bogus ration cards are concerned, of 
course, this is a countrywide problem. In all 
big cities, this problem of bogus ration cards 
is there. As far as Delhi is concerned, we have 
taken up with the Delhi Administration, and 
the Delhi Administration is running some 
campaign to see that bogus ration cards are 
eliminated. But my submission to the House 
would be that without the co-operation of 
everybody, both inside the House and outside 
the House, this would really be a very difficult 
proposition. The Delhi Administration 
proposes to pursue it. 

As far as the opening of zones for coarse 
grains is concerned, there is no restriction of 
movement. Delhi is a part of the larger zone. 
At least, there is no restriction of movement 
from one State to another. As far as rice is 
concerned, Delhi is a part of Norther zone 
which comprises of Punjab, Har-yana and 
Delhi. Only in wheat, it is a State zone. And I 
think this is not the right time to reconsider 
the policy. 

DR. R. K. CHAKRABARTI: Sir, I ask a 
very specific question. Is the Minister aware 
of the fact that in many Fair Price Shops in 
Delhi, they are not supplying any wheat or 
rice for the last one month? For example, in 
my ration shop in North Block, for the last 
one month, I am not getting any wheat or rice. 
I have repeatedly brought this matter to your 
notice, but no action has been taken. 

SHRI ANNASAHEB P. SHINDE: We will 
take note of what the hon. Member has said, 
and I would take up with the Delhi 
Administration. But, as I said earlier, Delhi 
has no problem of availability of foodgrains. 
In fact, the stocks are not being lifted. There is 
no problem of availability. 

DR.    R.   K.   CHAKRABARTI:    If 
there is no problem of availability, then, are 
they doing blackmarketing?. . . 

MR. CHAIRMAN: Yours is a personal 
question.    Next Question. 

Formation of Panchayat Finance 
Corporations by States 

730.   SHRI    B.     P.     NAGARAJA 
MURTHY : 

SHRI B. RACHAIAH: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state: 

(a) whether it is a fact that Government 
have advised the State Governments to form 
Panchayat Finance Corporations to boost up 
cottage and village industries and rural 
employment; 

(b) whether it is a fact that the Central 
Institute of Research and Training at 
Hyderabad has been asked to study the 
working of village and other rural youth 
organisations in various States and to suggest 
model provisions for incorporation in the 
Panchayat laws in the States; and 

(c) if so, what are the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB   P.   
SHINDE):   (a) to (c)   A 
statement is laid on the Table of the Sabha. 

Statement 

(a) The Santhanam Study Team set up in 
July, 1962 by the erstwhile Ministry of 
Community Development, Panchayati Raj and 
Co-operation to study the resources and 
finances of Panchayati Raj institutions had 
recommended, inter alia the establishment of 
Panchayati Raj Finance Corporation in the 
States for advancing loans to Panchayati Raj 
institutions for the provision of public utility 
undertakings, building up of re- 

The question was actually asked on the 
floor of the   House by Shri   B. P. 
Nagaraja Murthy. 
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munerative assets, providing on hire the 
requirements of machinery and implements 
for agricultural operations and for starting 
certain types of industrial undertakings, etc. 
The Government of India had addressed the 
State Governments apprising them of the 
recommendations of this Study Team and 
also proposing that the Corporations may be 
set up, with the share capital participation 
limited to the Centre, the States and 
Panchayati Raj institutions. The State 
Governments had also been requested to 
indicate their specific willingness about their 
share of the share capital, guarantee the 
repayment of share money of the share-
holders as also of the bonds and debentures 
etc. The response from the State 
Governments was, however, not encouraging 
and the proposal was, therefore, not pursued 
further. 

(b) and (c) Yes, Sir. The National 
Institute of Community Development has 
been addressed recently to Undertake a 
study on the subject. The details of such a 
study are, however, under examination by 
this Institute and these will be laid on the 
Table of the Sabha in due course. 

SHRI B. P. NAGARAJA MURTHY : Sir, 
according to the statement laid on the Table 
of the House, the Government of India had 
addressed the State Governments apprising 
them of the recommendations of this Study 
Team and also proposing that the Corpora-
tions may be set up with the share capital 
participation limited to the Centre, the States 
and the Panchayati Raj institutions. May I 
know from the hon. Minister as to what was 
the share capital participation proposed by 
the Centre, the States and the Panchayati Raj 
institutions? 

SHRI  ANNASAHEB  P.   SHINDE: 
Sir, this problem was examined some time 
ago. A Committee was appointed under the 
chairmanship of one of the Members of the 
Rajya Sabha in the year 1962. But somehow 
or the other, the recommendations were not 
found to be acceptable to the Reserve Bank 
of India. Then, some of the State 
Governments also had reservations about it. 
Therefore,   the Government of India did not 

pursue the matter. At the moment, U.P. and 
Bihar Governments have come forward with 
some proposals and they are under 
consideration. 

SHRI B. P. NAGARAJA MURTHY : Sir, 
it is said in the statement that the National 
Institute of Community Development has 
been addressed recently to undertake a study 
on the subject. May I know from the hon. 
Minister as to when this report is expected. 

SHRI ANNASAHEB P. SHINDE: They 
would take about a few months more to 
submit the report. 

SHRI B. RACHAIAH: Sir, already there 
are two reports of the Commitee With 
regard to this. Then, where is the need to 
refer it to another study team? 

SHRI ANNASAHEB P. SHINDE: The 
reason is this. Dr. Santhanam Commitee 
went into this problem. Their re-
commendations were not found to be 
acceptable for various reasons. Even the 
Finance Ministry found that there were 
many lacunae, etc., and that the scheme 
which was worked out was not feasible. 
Now, since more State Governments are 
proposing again for the formation of such 
financial institutions or corporations, we 
thought it would be better if we get an 
assessment made afresh from a specialized 
organisation. 

SHRI SAWAISINGH SISODIA : Sir, , at 
the central level, there is a Village Industries 
Commission to boost up and to help the village 
industries, and at the State level, there are 
Village Industries Boards. So, why is it 
necessary to have another organisation for the 
same work? We have the Village Industries 
Commission and the Village Industries Boards. 
Are they not doing the work properly that was 
allotted to them? What is the reason to have 
another organisation? Why is this duplication 
of such organisations? 

SHRI ANNASAHEB P. SHINDE: I am 
sorry the hon'ble Member has not properly 
followed the subject-matter. In fact, this 
Corporation is contemplated    because  
village    panchayati 
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raj bodies have many other funotions and 
activities—development of agriculture, 
development of village sanitation and the 
village markets, etc. So such a body was found 
to be necessary in order to help panchayati raj 
bodies where they are short of finances. But 
the Village Industries Boards help only the 
industrial sector; they are not in a position to 
finance panchayati raj bodies as far as other 
developmental activities of panchayati raj 
institutions are concerned. 

 
SHRI ANNASAHEB P. SHINDE: Sir. it is 

true that it is a mixed picture. In some States, 
where elections are frequently held, regularly 
held, and sometimes the elections are based on 
adult franchise, there panchayati raj 
institutions are effective. In many other States, 
they are not effective—elections are not 
regularly held there. I am prepared to accept 
that the position is not at all satisfactory in the 
country, but on the fundamental, in a vast 
•country like India, unless we rely to some 
extent on panchayati raj, which is a 
democratically elected body and has been 
given some powers with decentralization etc., 
we will have many many problems. Therefore, 
there is need for emphasis on this particular 
development of panchayati raj institutions. I 
share the views of the hon'ble Member. 

SHRI SARDAR AMIAD ALI: Sir, I am 
happy that the hon'ble Minister agreed that 
most of the developmental works in the rural 
areas will have to be given to the panchayati 
raj. Sir, may I know from the hon'ble Minister 
while we leave almost all the development in 

the rural areas to the pachayati raj, does be 
appreciate that it is because of lack of finances 
and adequate resources that they cannot 
undertake all these developmental works? As 
my hon'ble colleague has said that he is 
contemplating to do something about it. Does 
he have any actual substantive proposal so as 
to finance the panchayati raj bodies so that 
they can undertake development work? 

SHRI ANNASAHEB P. SHINDE: A 
number of specific proposals were forwarded 
for the consideration of the State 
Governments. For instance, some of the 
panchayats in the country do ievy-taxes some 
of the panchayats have done it very 
successfully—while some of the pachayats are 
very shy of levying taxation. So they are not in 
a position to raise additional resources. Some 
of the projects which possibly finance the 
panchayati raj institutions, can be bankable 
projects. If there is a need to have institutional 
financial support—this is what the matter 
pertains to—then of course it is a larger issue, 
and we have still not arrived at a final 
conclusion about it. 

 

SHRI   ANNASAHEB   P.   SHINDE: 
Sir, we have no objection to this proposal 
being accepted. In fact, in some of the States 
land revenue is being allotted to village 
panchayats and panchayati raj institutions.    If 
some State 
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Governments want to do it, Government of 
India will not come in the way. 

SHRI N. R. CHOUDHURY: Sir, in this 
statement the Minister says that the response 
from tthe State Governments was not 
encouraging. It may not be encouraging in all 
cases, it may be discouraging in some cases. 
Sir, in Assam, at village panchayat level, 
multipurpose co-operative societies have been 
formed with 10,000 shares from the villagers, 
10,000 from  the    State    Governments. 

Now, Sir, these co-operatives cannot 
function because of shortage of funds because 
financial institutions are not coming forward 
to finance these cooperatives. Sir, it is stated 
in the statement that it was recommended by 
the Committee but with the same purpose, 
these co-operatives have been formed. I want 
to know whether the Government is aware of 
these co-operatives in Assam and also the 
problems of these co-operatives. If so, what 
steps are they going to take so that these co-
operatives can get finances from the financial 
institutions? 

SHRI ANNASAHEB   P.   SHINDE: 
This question is about the finances of the 
Panchayati Raj institutions and not about co-
operatives. We are aware of the other 
problems but that is not relevant to this 
question. 

SHRI N. R. CHOUDHURY:   The 
Minister should iknow, he being in-charge of 
the Community Development, that in Assam 
these co-operatives are tagged with 
Panchayats. . . 

MR. CHAIRMAN: Yes, let the hon. 
Member resume his seat. The hon. Minister 
knows that problem. 

Next question. 

 
f[Import of foodgrains 

731.  SHRI S. C. ANGRE: 

SHRI     JAGDISH    PRASAD 
MATHUR+: 

SHRI SUBRAMANIAN 
SWAMY: 

SHRI OP. TYAGI: 

Will the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) whether it is a fact that food-grains 
worth Rs. 2,635 crores were imported during 
the period   1965—73; 

(b) whether it is also a fact that average 
annual imports worth Rs. 236 crores were 
made during the period of the Green 
Revolution (1968—74); and 

(c) what is the value of foodgrains 
imported during 1974 so far and the quantum 
of foodgrains likely to be imported during 
1975?] 

 


